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1. Whether Reporters of [.ocal papers may be allowed to see the judgment?
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{Advocate : Mr N. S. Shevde)
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2. The applicant is aggrieved against the action of the respondents in not
granting promotion as Driver Grade A (Ordy.) from 06.01.86 in the scale of 1600 —
2600 (RP) when his juniors were promoted i

and for granting promotion as Driver
(
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Grade (Spl.) Mail / Express in the grade of Rs.1640 — 2900 (RP) when his junior:
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3. The case of the appiicant is that he was working as Driver (Grade ‘C’) and

stage, the matier was remanded to the inquiry officer and after due inquiry, the

anplicant was exonerated from all the charges and was reinstated in 1088 with the

WAV 8T R T (18 - LRI =t T ] N uwe

specific order that the intervening period from the date of dismissai {o the date of

reinstatermnent will be deci
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ed later on. Subsequently, the competent authority issued
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orders and treated the entire period “ as having been spent on duty for ali purposes
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posted as Driver Grade ‘C’ from which post he was removed. The appilcant submits
that after reinstatement, he was granted seniority as Driver Gr. ‘C’ at Sr. No. 96, The
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appiicant submits that the respondents made severai promotions between 1981 — 88
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him as Driver Grade ‘C’ and certain others were promoted in 1986 and in the
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{Sp!.} Mail / Express in Oct * 87 when his junior Shri. Indulal was promoted a
) 1640 - 2900. As against the claim of the

) Mail / Express in the scaie

0
applicant, the respondents promoted the applicant as Driver Grade ‘A’ (Ordy.) in
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The respondents in their reply stated that the post of Driver

4

juniors were

jong with his

The appiicant a
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dated 15.03.

prior fo his dismissai.

iso aiven to him in Nov'80 but t

selection. A second chance was a

he applicant vide
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indulal, who was junior to the applicant appeared in the selection and he was

e office letter dated

in the circumstances, the respondents submits that the applicant cannot
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who is aiven at Sr. No. 14 of

that Shri. Ram Kishan

the seniority list dated
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plicant’s claim

vear 1989, and qualified, it was su

selection in the

bmitted that the ap
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Gr. ‘B’ has been

the post of Driver

submitted that after the 4" Pay Commission,
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Shii. Shevde submits that the appiicant was promoted as Driver Gr.' A" welf
08.02.88 as per order dated 20.12.90 as at Annexure A-15 even though he had
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promoted as Driver Gr. & in the year 1986 or in the subsequent years.

£ The post of Driver Gr. ‘B’ is a selection post and when selection was
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conducted in Mé
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and certain others who were juniors to the applicant had attended the selection and
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with Driver Gr. ‘A’ and accordingly Shri. Indulal and certain others
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have been posted as Driver Gr. ‘A’ from 06.01.1986. We therefore, find force in the

e
submissions of the counsel for the respondents that the applicant, in the facts and
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8 In the facts and circumstances, the Q.A. fails and accordingly dismissed. No

costs.
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Certified that no f{urther action is required to be taken and tbe case is fit for consignment to the Record
Room (Decided)

Dated: OZ -0 ~ e ae

Countersigned
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Section ;)ﬁl/cer /Court Officer.
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